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A. P. NAGRATH
ADMINISTRATIVE MEMBER
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Mr. K. L. Thawani, Counsel for the Petltloner.
None present for the respondents.
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3.12.2001.
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(A.P. NAGRATH)
MEMBER (A)

final disposal
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(S.K. AGARWAL)
MEMBER (J)
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Mr. K.L. Thawani, Counsel for the appliéant.
Mr. Bhanwar Bagri, Counsel for the respgndents.

Vide order dated 11.10.2000, Hdn'ble High
Court has granted stay against the order passed by

this Tribunal dated 8.2.2000. In view oﬁ the order

passed by Hon'ble High Court dated il.lO.?OOO,

& this Contempt Petition does not survﬂﬁeiand may be
P

consigned to record.
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